IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0O.A. No.
ot 131/93
T.A. No. /

DATE OF DECISION 27-7-19°3

’ All India Schedule Casée and Petitioner

Scheduled Triba. and others

Shri K.K. Shah Advocate for the Petitioner(s)
Versus
Union of Indiad and @thers Respondent
Shri R.M. Vin Advocate for the Respondent(s)
CORAM : |
The Hon’ble Mr. N.B. Patel Vice Chairman. 1
The Hon’ble Mr. V. Radhakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?




1, All India Schedule Cast ¢
Schedule Tribe Railway
Employees Association,
Registered Trade Union,
Represented through,
Divisionezl Secretary,
Bhavnagar Divn,

By Shri 3.G. Rathod,

2. Shri B.G. Rgthod

3., Shri Veshrambhai M, Acplicants,
Advocate shri K.K. Shah
Versus

1, Union of India
Motice to be served through
The Secretary,
Ministry of Railways (Railway Board)
Railbhaven, hew Delhi,

2. The General Manager (E)
Western Railway, Churchgate
Bombay.

3. The Divl, Railway Manager
Divl, Office Bhavnagar. Respondents

Advocate Shri R.M. Vin

CORAL JUDGEMENT

In
O,i, 131 of 1993 Date: 29-7-92
Per Hon'ble Shr M .B. Patel Vice Chairman.

Admitted, Taken up for final hearing with
the consent of Mr. K.K. Shah and Mr, R.M. Vin, Both of

them steték that the purpose of the applicants and the

respondents in approaching the Tribunal will be served if

_;,




we pass an order in the same terms on which this Tribunal

has passed final order in O.A. 286/93 on 29-6-1993, Accordingly,

|

we pass the following order in this application.

ORDER

The parties of this appolication are directed to
abide by the interim orders passed and any subsequent interim
orders that may be passed by the Supreme Court in thé appeal
filed against the decision of the Allahabad High Court in
Mallick's case xtill the said appeal is finally disposed of
and/thereafte{/to act according to the final decision of
Supreme Court in Mallick's case. It may be clarified that these
directions will be applicable to Bhavnagar Division alsc from
which there was no matter filed anditherefore, there was no
occassion to recall any earlier interim order and to modify
the same so as toO be consistent with the interim order passed by

the Supreme Court in Mallick's case.

Application stands disposed of accordingly. No order

as to costs.

Yh\
el |

( V.Radhakrishnan ) ¢ N.B.Patel )
Member (A) Vice Chairman

*AS'
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CERTIF ICAT]

e

gt‘j

Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided).

Dated ;;“{3_/;‘;”?%}';
Countersigned 3

NG

v) -\ 28¢
Section Offlcer/Court Officér Sign. of the Dealing Assistant.
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